WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FRIDAY, JULY 1, 2022

HATIEHAL SEEDS
=

CORPORATION LTD.
HEE (A Govt. of India Undertaking.
Mini Ratna Company)

CIN Mo .UT48930L1963G01003913
RO : Block-AQ, Plot -12, Sector-5,
Salt Lake, Kolkata-700 091
Ph. 033-2367-1077 | T4,

E-mail : nsc_kolkata.rof@gmail.com
Mo:- Prodn-02/NSC: KOL/2022-23/
Dated: 30.06.2022
NOTICE

E - Tender for Supply of fresh finished
product of CS category of
Blachgram (8000 Qfls,) & Greengram {5000 Qtls.)

For details, please wvisit NSC's
website www.indiaseeds.com
under Public MNotice (Tender /
Quotations). Online Bids for above
tender must ba submitted at NSC e-
Fortal: htps:llindiaseeds.eproc.in
latest by 14:30 Hrs. of 14.07.2022.
Corrigandum [ addendum, If any,
shall only be published in NSC's

websita, ‘
ional Manager
Reg NSC, I{nlhgta

[ FORMNONCLTIA——
Advertisement detailing petition
[see rule 35]

BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL, KOLKATA BENCH, KOLKATA
COMPANY PETITION NO.71/KB/2022
Connected with
COMPANY APPLICATION C.A(CAA) NO.110/KB/2021

In the matter of:
1. VRINDAVAN PROJECTS PRIVATE LIMITED
having its Registered Office at 201 Royal Arcade,
Dr. B.Baruah Road, Ulubari, Guwahati, Kamrup,
Assam-781007;
.... Resulting cum Transferee Company/
Non Petitioner.
2. INFRACARE SYSTEMS PRIVATE LIMITED
having its Registered Office at S-16 Ground Floor
Makum Road Near Shivdham Temple Tinsukia,
Assam-786125;
. Transferor Company No.1./ Non Petitioner.
3. KHORDIA BUILDERS PRIVATE LIMITED having
their Registered Office at PashimBoragaon Ward
No.13 Jalukhbari, N. H. 37, PS Gorchuk Guwahati
Kamrup Assam-781035;
. Transferor Company No.2./ Non Petitioner.
4. VARDHAMAN TRADING COMPANY PRIVATE
LIMITED having their Registered Office at Pashim
Boragaon Ward No.13 Jalukhbari, N. H. 37, PS
Gorchuk Guwahati Kamrup Assam-781035;
. Transferor Company No.3./ Non Petitioner.
5. GREENVIEW TEA COMPANY PRIVATA LIMITED
having its Registered Office at M. K. Point, Room
No- 403, 4th Floor 27, Bentinck Street Kolkata -
700001;
.... Demerged Company/ Petitioner.
NOTICE OF PETITION
A petition under section 232 of the Companies Act,
2013, for Sanctioning of Composite Scheme of
Arrangement of VRINDAVAN PROJECTS PRIVATE
LIMITED (PAN-AABCV8675L)(hereinafter referred to
as "Resulting cum Transferee Company"),
INFRACARE SYSTEMS PRIVATE LIMITED (PAN-
AACCI2097N)(hereinafter referred to as "Transferor
Company No.1"), KHORDIA BUILDERS PRIVATE
LIMITED (PAN-AADCK5482G) (hereinafter referred
to as "Transferor Company No.2"), VARDHAMAN
TRADING COMPANY PRIVATE LIMITED (PAN-
AABCV6493N) (hereinafter referred to as ""Transferor
Company No.3") and GREENVIEW TEA COMPANY
PRIVATALIMITED (PAN-AACCG9209N) (hereinafter
referred to as the "Demerged Company"), was
presented by N. GURUMURTHY, Chartered
Accountant, partner of Maroti & Associates, Chartered
Accountants, 16, Strand Road, Diamond Heritage
Building, 5th Floor, Room No. N-503,Kolkata-700001.
The Kolkata bench of National Company Law Tribunal
passed an order on 21st day of June, 2022 wherein it
has directed that the said petition is fixed for hearing
before Hon'ble Bench on Tuesday, 26thday of July,
2022 for its final hearing and disposal.
Any person desirous of supporting or opposing the
said petition should send to the petitioner's Practicing
Chartered Accountant, notice of his intention, signed
by him or his Practicing Chartered Accountant, with
his name and address, so as to reach the petitioner's
Practicing Chartered Accountant not later than 'two
days before the date fixed for the hearing of the
petition. Where he seeks to oppose the petition, the
grounds of opposition or a copy of his affidavit shall
be furnished with such notice. A copy of the petition
will be furnished by the undersigned to any person
requiring the same on payment of the prescribed
charges for the same.

(SDI)
Place : Kolkata N.GURUMURTHY
Dated 30/06/2022 PARTNER,
MAROTI & ASSOCIATES,

CHARTERED ACCOUNTANTS

16, Strand Road, Diamond Heritage Building,
5th Floor, Room No. N-503, Kolkata - 700001

EAST COAST RAILWAY

Tender Naotice No, 07/ ETISBP/
ENGGI2022-23, Dated : 24.06.2022

(1) a-Tender No. 08-eT-DENC-SBP-22 §

EXECUTION OF
ZONAL WORKS (FOR BRIDGE REPAIR
WORKS) IN SARLA (EX)-DUNGLURIPALI
[EX) BECTION OF SAMBALPUR
DIVISION UNDER ASSISTANT
DIVISIONAL ENGINEER | BARGARH
FOR THE PERIOD ENDIMG 30.06.2023,

Approximate Cost of the Work

+ 60,04, 400,40, Bid Security : ¥ 1,60,100/-

(2) e-Tender No. 09-eT-DENC-SBP-22 §

EXECUTION OF
ZONAL WORKS (FOR BRIDGE REPAIR
WORKS) IN DUNGURIPALL (IN)-
DEOGAON ROAD (IN) SECTION AND
BALANGIR-BICCHUPALI SECTION OF
SAMBALPUR DIVISION UNDER
ASSISTANT DIVISIONAL ENGIMEER [
BALANGIR FOR THE PERIOD ENDING
30.06.2023.

Approximate Cost of the Work
¥ 60,00, 507 .00, Bid Security - ¥ 1,80, 100/-

(3} e-Tender No. 10-eT-DENC-SBP-224

EXECUTION OF
HORTICULTURE WORKS AT
DIVISIONAL RAILWAY MANAGER
OFFICE COMPLEX PREMISES, OTHER
SERVICE BUILDING PREMISES
INCLUDING SECTOR A, B, C, I AND
RAILNAGAR IN SAMBALPUR
RAILWAY SETTLEMENT FOR THE

PERIOD ENDMNG 30.08.2023 LUNDER
ASSISTANT DIVISIONAL ENGINEER [
SETTLEMENT | SAMBALPUR.

Approximate Cost of the Work
¥ 55,00,125.00, Bid Security : ¥ 1,10,100/-
Completion Period for the Work

30.06.2023 (for all Tenders).

Tender Closing Date and Time : [LE18E1
Tenders) 19072022 at 1500 Hrs.

Mo manual offars sent by Post ! Cournier /
Fax or in person accepied against such
e-tenders even if these are submitted on
firm's letter head and received in time. All
such manuwal offers shall ke considerad
invalid and shall be rejected summariky
without any consideration,

Complete information inclueding e-tender
documents aof the above e-tender is
available Iin website
hitp:ifwww. ireps. gov.in

Mote = Thae prospeciive lenderers ang
advised lo revisil the wabsite 15 (Fiftean)
days before the dale of closing of lendar
la note any changas § corriganda issued
far this tender. Tha lenderars/bidders
musi hawe Class-lll Digital Signature
Cerlificate and must be registered on
IREPS Portal. Cnly registered tenderer/
biddear can participate on e-tandering.

Divisional Railway Manager (Engg. )/

PR-238/Mi22-23 | Sambalpur

financi ‘. ep* in

Form Mo. INC-26
[Pursuant to rule 30 the Companies (Incorporaiion) Rules, 2014]
Advertisemant 1o be published in the nawsgaper for change of Registared office of the
company from one state fo another Before the Central Gowemment Eastern Region
n the maltar of sub-section {4) of Saction 13 of Companies Act, 2011 and dause (a)
of sub=ride 3] of rule 30 of the Cormganies (Inconparation) Rules, 2014
AND

In the matier of M'S WINSPREE MERCHANTS PRIVATE LIMITED having its registered office at
35 Exra Streal, Gina Trade Center 4t Floar, Office No. 408 Kalkata Kalkata W8 700001 BN,

el T
Motice is hereby given tothe General Pubic that the company proposes to make application to the
Cenfral Governmend under section 13 of the Companies Act, 2013 seeking confirmation of
glteration of the Memorandum of Assoecialion of the Company in terms of the spacial resalidion
passed al the Annual General Meeting' Extra codinary genaral meeting hedd on 28 June 2022
48 Ezra Straal, Giria Trade Cenfer th Floar, Cffica No. 408 Kalkata WE 700001 M b anable the
company 1o change ils Registerad Office Shifted from the Siale of Wist Bangal, ROC- Kolkala,
and Shifted tothe State of DELHI, ROC- DELHL
Any person whose interest is likely to be affected by the proposed change of the registered office
of the company may deliver either on the MCA-21 portal (www.mea.gocing by filing invesior
complaint form ar cause o be defivered or sand by registered post of his/her chjections supporied
by an afficasit stating the nature of hisher inferast end grounds of opposition to the Eastem
Reguonal Director a1 the address Mizam Place, || M30 Building,3rd Flaar, 23404 A1C Bosa
Road Kaolkala 700020, Wesl Bangal within faurbeen days ol the daba of publhication of this nolica
with & copy ta the applicant comgany wilh a capy of the applicant company at its registered offica
alfhe-address merlioned below:
For ard on behalfof the WINSPREE MERCHANTS PRIVATE LIMITED
Date: 01/07/2022 LLJAWAL PUGALIA [D8403116] Dirsclor and sharehalder
Placa: Kolkata SURBHI PUGALIA [0TE42895] Diracior and shareholder

““IMPORTANT

Whilst core is lnken praor o scceptonce of advermising oopae 10 s
sl possible W venly s contents. The Indian Express Limnted
canmid he held responsibile for such contents, nor for any loss or
demage imcurmed as a resuli of tansactions with companics, asso-
cigions or individuals ads I.'Illi"\-\.i.‘lllll' im ils NeWspapers of |'-|||'-||:|-\..J
1'.".;' |_|'I|.'I|.'1|.II|.' that meaders |]|-IL.-I.'
|r:u_!|_-'i1|1,'\ 111._'[1'[1_" Hl.,'ll-ﬂlfl:_' .Clll:q 1T TS |_'|I'|-|_'?1II|_-_" (TR ER] I|II:|. .I_EIL,'-I_'
ments with advertisers or otherwise acting on an advertisement in
any manner whalsoever. Hemistered leflers are nol accepled in
response o box number advertisemenl.”™

TEI)ES I|"|.'-.IIIII!I|.'I1-.1 ) D R |

PREMIER CRYOGENICS LTD.

Regd. Off 136, M D Road, Chandman, Guwahati - TE1003
PROME1-2660162 Faxl3612661T4T E-mait infoifpremisrcryogenics. com
Winbsie weswpremisroryogenics com CIN-L24111A51984PLCO040S5

NOTICE
MNOTICE is hereby given that pursuant to Sec. 124(8) of the Companies Act, 2013
{heminafter callad tha Act’) and the Investor Education and Profection Fund Authornty
{Accounting, Audit, Tranafer and Refund) Rules, 2016 as amended (hersinafter called
‘the Rules'), all shares in respect of which dividend has not been paid or claimed fior seven
consgecutive years of mane shall be transferred by the Company in the name of inesior
Education and Protection Fund {IEPF) Auwtharity
The Company has been ransfemng the unpasdiunciamed dradenas fom lime 1o irme s
per the provisiona ofthe Act to the IEPF Authonty and the last such fransfer was made on
28.10.2021 in mspact of the dividend paid for the financial year 2093-14.

in accordance with the provisions of the Rules, individual notices hewe been sent o e
respecive shareholders at their lates! available address n the Company reconds, providing
inter alia details of the shares liable to ba transferred to EEPF Autharity and requesting
thermn o clam the unpadunciaimed deddgend on oF before 10,10 2022 tailing which, thes
shares shall be franafemed to the IEPF Awthanty. The names of such shareholders and
their falia num ber or D 1D - Client 1D and number of sharnes are also avaiiable on the
Company's websaile: www premiscryogencs com

As per the said Fules, the Company will ke necessany stéps 1o transfer the shares o
IEPF Authanty in accordance with tha prescribed procedure e, in case of shares held
o physical form, by ssee of duplicate share certificates and thereafter translemng the
sama ta [EPF Authorly, and in case of shanes held in Demat form by mforming (he
du;u'_ljlln;rjrwlr.m lhe shareholders havwe el accourds o iransier of the shares n avour
af the IEFF Sutharity

In case the concarned sharehalders wish o claim the shares after ranaler 1o IE P
Autharity & well as the unclaiméd dividend and corporate benslils sccruing on such
shares, a separabe applcaton can be madae to the IEFF &Authordy, in Farm IEPF-S, as
prescrbad undar the Rulas, which is available ot EPF webaile: wwe pl govin

For further infarmaioniguany tha conceried ahambolders may comlact e Com pany of
the Company s Begisirar & Share Tranatar Agant, Niche Tschnologies M. Lid,, 34
Avckland Placa, Tth Floor, Room Mo, 74 & T8, Kolkata - 700017, Phone: 033-2280-68 16/
1718, Fa: 033 2280-8618; E-mall: nichatechplif@nichatechpl com

Placi Girwahali For PREMIER CRYOGENICS LTD
Danle : I00A2022 A, Talukdar, Company Socretary

Bank of India )%

fR_E!’utr'ﬂrr.sﬁréu beyond bankin
HEAD OFFICE, RECOVERY DEPARTMENT

Bank has declared the following Borrower and its Directors / Guarantors /

Partners as Wilful Defaulter vide Order of Identification Committee of wilful
defaulter dated 15.06.2022 subject to confirmation by Review Committee of
wilful defaulter. Bank has issued Show Cause notice dated 17.06.2022 of such
Order containing the details of such order so as to enable them to either repay
the contractual dues or to make their submission against declaration as Wilful
Defaulter. These Show Cause Notices were sent by Speed Post at available
postal address and the said notices are returned to us as un-delivered. The
details of the NPA borrower and its Promoter /Directors / Guarantors are as
under:-

Name of Director / Guarantor / Partner of Defaulting

Borrower Company M/s. Chandra Proteco Limited Address

165, Rabindra Sarani, Room No. 405A,
Kolkata-700 007, West Bengal.

1. | M/s.Chandra Proteco Limited (Borrwer Company),
CIN : U27109WB2004PLC100708, PAN : AACCCH301K

2. | Mr. Mukul Gupta (Director & Guarantor),
PAN : ACLPG6455G

House N-53, Tagore Town, Allahabad,
Uttar Pradesh-211002.

3 S.No.139/2, Umarkui road, Athola Silvassa,

U.T. of Dadra & Nagar Haveli-396 230.

Mrs. Aprna Gupta (Director & Guarantor)
PAN : ACLP64556G

4, | ). K. Kesarwani (Director & Guarantor)
PAN : ABAPK4203E

House N-53, Tagore Town, Allahabad,
Uttar Pradesh-211002.

5. | Mr.Ranjeet Gupta (Director & Guarantor) House N-53, Tagore Town, Allahabad,
PAN : AAPPG7390C Uttar Pradesh-211002.

Now, by means of publication of this notice, we once again advise all the above
mentioned persons to forthwith approach our Bank of India, ARMS Branch
Mumbai North Zone to collect the notice and respond within 15 days of this
publication. In case we don't receive any response within 15 days, it will be
treated and deemed that notice has been duly served and they don't have
anything to defend and Bank shall continue to proceed further in this matter.
Sd/-

Assistant General Manager

Recovery Department, H. 0., BANK OF INDIA

Date :01.07.2022

—Parvathi—Sai,—motier—of
Gonge Mahadu Kautik is
presently residing at SRI, Stn
Cell, Kolkata, State West
Bengal have changed my
name from Parvathi Sai to
Parvatabai Kautik Gonge
vide Affidavit No: 34905 Dt:
28 June 2022 before The
Judicial Magistrate, Kolkata,
Alipur, West Bengal

T, Natim— NG, —mother
of Dhanesh NG is presently
residing at SRI, Stn
Cell, Kolkata State Wes
Bengal have changed
myname from Nalini NG
to Nalini vide Affidavi
No: 34890 Dt: 28 June
2022 before The Judicial
Magistrate, Kolkata, Alipur,
West Bengal

—ORMNONE -3
Advertisement detailing petition
[see rule 35]

BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL, KOLKATA BENCH, KOLKATA
COMPANY PETITION NO.69/KB/2022
Connected with
COMPANY APPLICATION C.A(CAA) NO.104/KB/2021

In the matter of:

1. JALNIDHI BITUMEN SPECIALITIES PRIVATE
LIMITED;

2. ALANKAR TOWERS PRIVATE LIMITED;

3. PRANATI PROPERTIES PRIVATE LIMITED;

All of having their Registered Office at 130, Cotton|
Street, Kolkata-700007;

4. SPMK PROPERTIES PRIVATE LIMITED having its
Registered Office at 86A, Topsia Road, South|
Kolkata, Kolkata - 700046;

........... Petitioner
NOTICE OF PETITION

A petition under section 232 of the Companies Act,
2013, for Sanctioning of Amalgamation of ALANKAR
TOWERS PRIVATE LIMITED (PAN-AAGCA4785M),
PRANATI PROPERTIES PRIVATE LIMITED(PAN-
AADCP3192N) and SPMK PROPERTIES PRIVATE
LIMITED (PAN-AAOCS8204K)(hereinafter referred to
as the "TRANSFEROR COMPANY") with JALNIDHI|
BITUMEN SPECIALITIES PRIVATE LIMITED(PAN-
AAACJ6693D) (hereinafter referred to as
"TRANSFEREE COMPANY"),was presented by N.
GURUMURTHY, Chartered Accountant, partner of
Maroti & Associates, Chartered Accountants, 16,
Strand Road, Diamond Heritage Building, 5th Floor,
Room No. N-503,Kolkata-700001. The Kolkata bench|
of National Company Law Tribunal passed an order
on 21stday of June, 2022 wherein it has directed that
the said petition is fixed for hearing before Hon'ble
Bench on Monday, 25thday of July, 2022 for its final|
hearing and disposal.
Any person desirous of supporting or opposing the
said petition should send to the petitioner's Practicing
Chartered Accountant, notice of his intention, signedl
by him or his Practicing Chartered Accountant, with
his name and address, so as to reach the petitioner's
Practicing Chartered Accountant not later than 'two
days before the date fixed for the hearing of the
petition. Where he seeks to oppose the petition, the
grounds of opposition or a copy of his affidavit shall
be furnished with such notice. A copy of the petition|
will be furnished by the undersigned to any person
requiring the same on payment of the prescribed
charges for the same.

(SD/-))
Place : Kolkata N.GURUMURTHY
Dated 30/06/2022 PARTNER,
MAROTI & ASSOCIATES,
CHARTERED ACCOUNTANTS

16, Strand Road, Diamond Heritage Building,
5th Floor, Room No. N-503, Kolkata - 700001

FORM A
PUBLIC ANNOUNCEMENT
{Undar Reguiatian & of the Inzolency and Bankrupbcy Board af india
iInsahancy Resciution Process lor Corporate Parsans) Regulations, 2016)
FOR THE ATTENTION OF THE CREMTORS OF
LINDSAY INTERNATIONAL PRIVATE LIMITED

RELEVANT PARTICULARS

Lindsay Inbeemational Privabe Limited
12081596

Regj.slra'r pf Companies-Kotkata

Name of corporate detlor
2. | Date ol incarparaticn of comparabe deslor
3. | Ausnority urkder which comparate debier is

4. | Corporate Identity Mo/ Limited Liablity Identificaton
Ma. of corporeta dabdar

S, | Acdress of he regestenad office and principal office
(i ant) 6f camporaba debbor

G, | Insalvensy commencement dale in nespecl of
porporats debbar

7. | Estimatad dale of chosure of irsalvency resalution
process B
d. | Mame and registration number of the insalvency
profezsional actng as inberim resolution prafassional

LA TZaPWR1996RTCOG0EET

N-13, Nellie Sengupts Sarani, Lindsay
Tawer, Kolkals-TRO0ET

29,06 20

78.12 2022

Milan Sachindra ath Chattares

IBBI REGD WD IEEBNIPA-DO1/IP-
FO1 BT a0 T-18011 720

Milan Sachindra Nath Challeres
Flat Mo, 10G, Tower — |I, South Cily,
ATE Prince Arvsiar Shah Hoad, Kalkala -
TOa0EA

mail id: milanchatiesjea 1985 gmail.com
Milan Sachindra Malth Challerjes
Flat Mo, 10G, Tower — I, South Ciy,
A7E Prince Arvear Shah Road. Kolkata -

9, |Address and e-masl of the Interim resalution
profassional, as regisierad with the Board

Address ard e-mail b b used |$r.l.:l.:'l'ﬂ.!!;|}l'.llll.'k.llll:l.'-
with the internim resalution professiongl

10,

TO00GH
- Ml it Indnayci onall.oom
11. Lasl dade for submession of daims 1307 2022
12, | Classes of crediors, f amy, under clausa () of sub- | NiA
sactian (GA) of section 21, ascerlained by the infanm
o jfesclition probestaond 1 1
13, [Names of Insahvancy Prafessionals idenifiad to act| WA
as Authorisad Reprasentsfive of creditors in a class
{Three names far each class)
14, | (a} PRelevant Famns and Webdink:https-fwwe lbbl.gov.infhome!
bp Details of autharized reprasentatives)|downloads
are avalable at Physical Addiess:, ... Mg

Mofice is haraby given that the Matonsd Company Law Tribunal hes ordered the commencement af a

corposate insalwency resalution precess of the LINDSAY INTERMATIONAL on 29.06.2022,

The credibars of LIMNDSAY INTERMNATHONAL, are hierebry called won to subimit thelr caims with proof

on or before 13.07. 2022 ta the ntenim resolution prafessional at the addrass mentioned against

endry b, 10,

The financial crediors shal subimit telr claims with peoal by elecionic means only, Al other credilons

may subimit the dalms with proaf in parsan, by pasi or by 2lectonic means

Subession of talse or miseading prools of darm shal allracl penalies: ;

-

Ilan Sachindra Mesh Chatlerze

A Juna, 2022, Kokala

Mame and Signature of Inferim Resclutian Professicnal;
Diafa and Flaca:

<31 dep O Indian Bank

£\ seerEte ALLAHABAD

[Under Rule - 8 (1) of Security Interest (Enforcement) Rules, 2002]
The undersignad being the Authorised Cfficer of Indian Bank under Securitization and Reconstruction of Financial Asseds
and Enforcement {Security} Interest Act, 2002 and in exercise of powers conferred under 13(2) and 13 (12) read with Rules
& & 9 of Securily Interast [Enforcement) Rubes, 2002, the Authorsed Officer issued a Demand Notice on the dates noted
agalnet the Account as mentiored below, calling them to repay the amount within 80 days from the date of receipt of the

zaid Matice.

NOTICE

Molica af Annual Genaral Measling of PURTI
UTEAY OWNERS ASSOCIATION to be held on
Sundey, 171h July, 2022 at 11 am at Purli Utsay,
Rajarhal, Kolkada-700135 = heraby orvan b all
the owners | members vide emall id;
purti.uisavi@gmail.com. Please write o
Assacistion or mail at: purtiuisavi@gmail .com
for delaied notice and axplanalory sialemanls.

By order of

I’ H)

Mahadu Kautik is presentl
residing at SRI, Stn Cell,
Kolkata, State West Benga
have changed my nam
from Kautik to Kautik Ram
Gonge vide Affidavit No;
34904 Dt: 28 June 2022

PLRTI UTSAY OWMNERS ASSOCIATION before The Judicial
Purti Utsav, Rajarhat \ )
Near Rajarhat Chowmatha | | Magistrate, Kolkata, Alipur,
Date : 28.06.2022 B 0. Rajarhat| | \West Bengal
Place : Kolkata Kodkata-T001 35

STATE BANK OF INDIA

Stressed Assets Recovery Branch, Burdwan
Ulhas Gate No. 1, Burdwan - 713 104

With raferancea to the E-Auction Sale Maotica which was published in this News
Paper on 23.06.2022 and which would be held on 26.07.2022, the Properies
of Mis. Bulu View Poultry & Agrotech Pvt Ltd, (51. No. 1) have been
withdrawn, inconvenience caused is regretied,

Dated : 01.07.2022
Place : Burdwan

Authorised Officer
SBl, Stressed Assels Recovery Branch, Burdwan

SCHEDULE N FORM B
PUBLIC ANNOUNCEMENT
[Regulasion 12 of the Insalency and Bankruptey {Liquidation Process) Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M5 Sensetive Infra Pyt Ltd.

1. | HAME OF CORPCRATE DEBTOR

2. | DATE OF INCORPORATION OF CORPORATE
DERTOR

3. | AUTHORITY UNDER WHICH CORPORATE

| BEBTOR 15 INCORPORATEDVREGISTERED.

4. | CORPORATE IDENTITY NUMBER | LIMITED
LIBBILITY IDENTITY MUMBER OF CORPORATE

(DEsTOR

5. | ADDRESS OF THE REGISTERED OFFICE

AND PRINCIPAL OFFICE [IF ANY) OF

| Sn:-nsen-.-g Infra Fst, Lid,

| 3000772014
| REGISTRAR OF COMPANIES, KOLKATA
| UT0102WBI014PTC 0274

| CA0. PRADIPTO SARFAR. PO BAMONGACHI,
NORTH 24 PARGANAS, DUTTAPUKLUR

|CORPORATEDEBTOR | Parganas Noth WG 743248 I
6. | DATE OF CLOSURE OF MSOLVENCY 14-05-2022
RESOLUTION PROCESS

: Omignal liquidation arder daled 15-06-2022
| Sutastilubicn of Liguadalor vide order datisd
| #1.06.2022 infarmesion recelved on 20062022
via ernail from lhe erstwhie Liguidatar
. r Mitesh Bumar hare,
Abhil Kumar Sirgh
Acdress: Vishnu Vatike, Block - [V
15l Floor, Flat - 14, Kolkata: 711202,
abhit 198 1iEhatmaileam
PHOME MO, 2681959873
EMAIL -abhic 981 @hoimad. com
Ry Mo IBBIPA-JIANP-PO2 38002 1- 22113564
9, | LAST DATE FOR SUBMISSION OF CLAIMS | 31-07-2022

7. LIGUIDATICN COMMENCEMENT DATE OF
CORPOSATE DEBTUR

&. | NAME. ADDRESS, EMAIL ADDRESS
| TELEFHOME MLUMBER AND THE
{ REGISTRATICN MUMBER LIF THE LIGLMDATOR

Mok (4 hereby ghven that the Hon'ole Malional Company Law Tribursal, Kolkata Bench has ordered the

commeancament of liguidation of the Mis Sensetive Infra Pyl. Lid. on 15-06-2022 under section 33 of the

Coda, hawaver an order daled 21.05. 2022 replacing the arstehile ligusdabor Mr Mash Kumar Maona wilh

Ankit Kumar Singh has been comminicated on 29,06, 2022

Tha stakebakders of Mis Sensative Infra Pyt Lid. ara hereby called upon bo subimit a procé of their claims,

anar tebang 51-07-2022, o the Bquidator at thi acki ress menfoned against Bem 8,

The preacrined forma inwhich the claims ane to be submitied may be downloadead from BB websis -

PittpesTibbi gav in‘homeddownloads

The Tinancal creddars shall ubimit thedr prodl of ciaims By elecironic mears onh, AN other 5lakeholoars

ray submi the proafof claims in person, by postior by elecionic means.

Submission of fafse or misleading proofs of claim shall atirac panalties

MR ABHIT KLIMAR SNGH
Liguidasar in tha matter of

Sensalive Infra P, Lid

Diabe:MMT2022
Flace: Kokaia

The Borrowers ¢ Guarantors / Morigagars having failad to repay the amount, the nofice is hereby given to the under moted
Bomowers | Guarantors | Morigagors and the public in general that the undarsigned has faken possession of the propertylies
described harein below in exercse of powers conferred on himter under Sec 13(4) of the said Act read with Bules B4 9
of the said Rules on the date mentionad against the Account

The Borrower / Guarantor { Mortgagor in particular and the public in general is hereby cautioned not to deal with the
propertylies and any dealing with the propertyfes will be subject to the charge of Indian Bank for the amounts and interests
thareon menfioned against the account herein balow.

Thia attantion of the barrowears detailed hereunder is invited to the provisions of Sub-saction (B) of Saction 13 of the Act,
in respect of time availabe, to redeam the Secured Assels

APCAR GARDEMN BRANCH
574, Apcar Garden, Mear BNR More
G. T. Road, Asansol - 713 304

POSSESSION NOTICE

{For Immowvable Property)

Sl | a) Name of the Branch Description of the Charged / Morigaged Property a] Data of Demand Notice
Mo | b) Name of the Account (A the parf & parcel of the property congisting of) b) Dake of Possession
| Name of the Borrower | c] Amount outsianding s
Guarantor on the date of Demand
(Cwnar of Property) Motice (Amount in Rs.)
1. | a) Apcar Garden Equitable Mortgage of G+1 residential bullding situated on B3| a) 06.04.2022
Plot Mo, 1830, R.5 Khatiam Mo, 498, Mouza - Ismile, J.L. Ko, 22,
b) Mis. Balaji Collection | at 5. B. Gorai Road, P.5. - Hirapur, Holding Mo, 5IC{Meaw), Ward| b) 20.06 2022

Ma. 09 (Dld) and B4 {New) under Asansal Municipal Curpnratiun.!

¢} Sri Ramesh Churiwala | Dist - Burdwan (West), West Bengal. . | c)Rs.61,.27,841.00
(Borrower & Detailsof | Khatian | JL| Plot |Classification| Areacf | (Rupees Sixty One
Morigagor) the Document | Mo. | No.| Ne. Land | Lakh Twanty Seven
= Thausand and Eight
Smt. Lila Devi Deed No. RS. | 22| RS | Residential |B20 Sqft) Hundred Forty One
{Guaranter) 640 dated | Khatian Plat Mo | Buliding only) and interast
19.01.2012 | No. 498 1830 therean.

Butted and Bounded by : On the Morth - By 14 feet wide Road,
On the South - By Property of Mr. Shibnath Mukhares, On the
East - By Properly of Haranath Mukharjea, On the West - By a|
Lane and thereafter property of Sn Sisir Banerjee. |

Date : 29.06.2022 | Place : Asansol

Authorized Officer | Indian Bank

|

U.P. Power Corporation Limited

(Govt. of Uttar Pradesh Undertaking)
Power Management Cell SLDC Campus, Vibhuti
Khand-ll, Gomti Nagar, Lucknow-226010

PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH TARIFF

e-mail: cepmcuppcl@gmail.com

BASED COMPETITIVE BIDDING PROCESS

(Revised guide lines for short term procurement of power notified
by the Ministry of Power vide resolution dated 30.03.2016)

Tender Specification No. 11/DEEP-Portal/PMC/2022-23

Uttar Pradesh Power Corporation Limited (UPPCL), a Govt. of Uttar Pradesh Enterprise,
incorporated under the Companies Act, 1956 and having its registered office at Shakti
Bhawan, Ashok Marg, Lucknow -226001 intends to buy Firm Power, for the month August-
2022 & September 2022 under Short Term basis. Trading licensees/generators/state
utilities/CPPS/Distribution licensees/SEBs, across the country may offer power, from one
or more than one source subject to condition that offers from each source shall not be less
than 25 MW, as per the details given below:-

Submission Of = Submission | Opening Opening |
Period Duration | Quantum EMD BG of RFP-Bid | of RFP(Non  of IPO/
(in Hrs.) | (in MW) in the Office of (Non financial| financial Start of
CE(PMC), UPPCL Bid & IPOs) Bid) e-RA
[ [ | I il
01 .0?62022 00:00 06'00. 2750 13,07.2022
31.08.2022 | 19:00-24:00 3600 11.07.2022 12.07.2022 | 12.07.2022  at 09:00
! ! : upto upto at hrs./
01 -0?-2022 00:00-05:00 2550 17:00 hrs. 17:00 hrs. | 17:30 hrs. = 13.07.2022
30,00 2022 19:00-24:00/ 3000 at 11:00 hrs;

'‘Request for Proposal' Activation of Event shall take place on 02.07.2022 and are to beI
submitted on e-bidding portal (DEEP) in two parts i.e. “Bid Part-I (Technical Bid)” & “Part-
Il (Financial Bid)” respectively.

The link for e-bidding portal is www.mstcecommerce.com and is also available on the
website of Ministry of Power (www.powermin.nic.in) and PFC Consulting Limited
(www.pfcindia.com). Bidders are requested to familiarize the above said revised
guideline carefully before submitting the offer.

The Bidder shall be required to submit EMD by the date mentioned above, in the Office of]
CE (PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW per|
month on RTC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis in|
case bids are invited on hourly basis of offered capacity in the form of Bank Guarantee/e-
bank guarantee issued by any Nationalized/Scheduled Bank.

The e- tender will be received and opened on the dates mentioned above. The offers|
received after the date & time mentioned above shall not be considered. In case of
holiday, the offer shall be received/ opened on the next working day at the same time|
respectively. The undersigned reserves the right to reject all or any bid without
assigning any reason thereof.

TE&T- 181-91.9./91eh1(e1/2022 f&Aieh: 30-06-2022

Sd/-
CHIEF ENGINEER (PMC)|
UPPCL

FORME
FUBLIC ANNDUNCEMENT
[Regulalion 12 of e Inselvency and Banknpicy Board of India
(Liquication Progcess) Reguladans, 2076]
FOR THE ATTENTION OF THE STAKEHOLDERS OF ROYALFET VANLIYA PRIVATE LIMITED

1, [Mame ol corparale detitor ROYALPET VANLIYAPRIVATE LIMITED
2, |Date of incorposaton of coprale debior 10t Decernber, 2012
3, [Authonty under which corporale debior Ts]ReqglsiarofCompanies Wesl Bengal
lincorparated | registerad
£ |Corporate Idenfity Ma. | Limited Liability USTS0WEET2PTC 189045
Idendfication Mo. of carporata dabbar
5. |Address of the regsterad office and prncpal 2, Raja Woodmont Sireet, Kolkeats- 700001, West
offica (i any} af comparate delior _Bengal
Dale of dosura of Insolvency Resclulion Process | 20th May, 2022
7. |LiquidaSon commancamenl dabe of carporata 2T June, 2022
dabbar
8, [Name and registralion namber of he insohvency Name- Sudipla Ghosh
professional acting as ligudalar Resgistralion Ma: |BBR IPA-001 | IP-POJ4B4T 2097
=L _ 18110872

Address and e-mall of the llquidater, as Adiress: 8. BN Musherjee, Jrd Lane, Unarpara
repsterad with the Boand Hiaoghey- 712258

. E-Mail ID: sudipta_ghoshBEyahoo.com

Address and e-mal bo be used for comespondance | Adcress: 290, Bentnck Stresl, 2nd Floor, Kelkata-
wth e liquidator 700001, E-Mail 10; lip-royalpet@gmail.com
11. |Lastdate for submession of dams 20t July, 2023

Modics B heretry given (hat he Nalioral Comgany Law Tribunal Kokala Banch has arderad the
commancamantalligudalicnof (he Reyalpet Vanipya Private Limited on 2Tth June, 2022

Tha stakeholders of Royalpat Vanipya Private Limited are herety caflod upon bo submit their ctaems wilh
|.:|n:|afur' ar before 2T July, 202, 80 the ligudator al ha address menlionad against ilem Ma. 10,

.

10

Th S ncial Gradlitors shal submn their claims wilh peool by electronmc maans only, All ethier cradilons may
b s Cladime willy e proct in person, Dy postor by abecliani c masns
Subenisson of fasse or misleading proot of claims shall attract penallies

Sudipla Ghash
Liguidator
Reqgisiration Mo [BBYIPA-O04/IP-PI0LR4/2017-1811 0872

Deati 04072028
Place ; Kolkata
FUBLIC NOTICE

{Under Section 102 of the Insalvency and Bankruptey Code, 2016
FOR THE ATTENTION OF THE CREDITORS OF Mr. VINOD KUMAR MITTAL- A PERSONAL GUARANTOR
RELEVANT PARTICULARS

| Mame of Personal Guaranior Mr. VINOD KUMAR SBAITTAL

-y

2! Permnanent Resldental Address of the
Persong! Guarantor

Mitiad House, 24 Alipore Road,
Kpicata TOO0ZT

3| Dedails of e Order admetting the agplication | UCO Bank filed an application on M. Vinod
Kumnar Mittal, the Personal Guaranior of
antermann Fipers wide CRIB) No. 2482021
with Hon'ble NCLT, Kolkata Banch, Kolkata,
Tha appbcabion got admithed on 2T Juma 2022
for initiation of individual Inscévency Procass
af Mr. Vined Kumar Mittal

4/ Insalvency Process commencament date in | 27th June, 2022

resped af Persenal Guaranior undar BC, 2018

2| Estimated dale of clesure of insalvency
rEsoRlan process

24th December, 2022 {180 days from the

date of Inscbvency Commencement Dara),

Mr. FARTHA KAMAL SEN
FBEIPA-0021P-MWO0022 201 6- 1611 0045

6| Name and registration numbes of Resolufion
Professional apaainted

T Address and e-hail id of the Resoluion
Prafessional as registarsd with BB

Flat 8C1, Brook Tower, Hiland Park,
Kokata— 700084, Partha Kamalifiyahoo.com

i) Address and e-bail i to be used for
submission of claim and for comespondence
with the Resclution Professional

Partha Kamal Sen

clo ARS Inscheency Professionals LLP
Mousumd Apariments, Ground Floor, 158,
Ballygqunge Ciroular Roed, Kolkata — 700013
a-Mail :pg.vincdmittalfgmall com

8] Last date for submission of clems 2énd July, 2022

Al B eliginhe cradiars of Mr, VINOD EUMAR MITTAL, a Personal Guaranbar o Gordermann- Pipers
(Inclia) Limited (CIN L2 0ESWB 196EPLC 101470 ane calied upan tosubmil fier dams with proof on or
beefore F2nd July, 2022 in FormeB urder Resgulation 7i1) of the Insaivency and Bankriphcy Beard of Indsa
(Inscivency Resoiutian Pracess for Persanal Guaraniors ta Corparate Debtors) Regulations, 2019, Copy
of Form-B can be downloaded fram hitps: e ibbd gow mhomedowniasds.
Craditors may subimit the claims wilth pracd in parsan, by poast orby efectronic means.
Submission of felsear misleading proods of ciaim shall attract penallies.
FARTHA KaMAL SEN

Raseiufion Profassional for Mr. Yinod Kumar Miftal, Parsonal Guarandar

IBBIIPA-DOZP-MO00Z22016- 1610049

Dale : July 01, 2022

Place : Kolkata
COASTAL ROADWAYS LMITED
CIN: LE30S0WEB 1968PLO02TITI

Regd. Office; 4 Black Burn Lane, Kolkata - 700 012
Corp. Office; 1/1 Camac Street, 5th Floor, Kolkata-700 016

NOTICE TO MEMBERS
MNOTICE iz hereby given that 84th Annual General Mesating ("AGM") of the
Company is scheduled to be held on Thursday, 4th Day of August, 2022 at
12:30 PM. through Video Conferencing or Other Audio-Visual Means fo
fransact the business as stated in the notice dated 25.05.2022 sent to all
members whose email 1D is registered along with Annual Report and
e-voting details, the dispatch of which has been compéeted on 29,06 2022
Members please note:
(&} The business stated in the Notice shall only be transacted through voling
by electronic means.
(b) Ramote e-voling period commences on 181 August 2022 (3:00 AM.)
and ends on 3rd August 2022 (5:00 PM.).
Cut- off Date: 28th July, 2022
Any person, who acquires share(s) of the company after dispaich
of notice of the AGM and holding shares as of the cut-off date
i.e, 2Bth July, 2022 may obtain the login id and passwond Dy sending
request at evoting@nsdl.co.ln or coastalgroup ! 968 &gmail.com/
skedilipi@gmail.com.
Remote a-voting shall not be allowed beyond 3rd August 2022, 5:00 PM
The facility for voting through e-voting shall be made available during
the AGM and the mamber attending the meeting who have not cast
their vote by remote @-voling shall be able 0 axercise thesr right during
the meating through e-voting provided by NSDL
A mamber may participate In ganeral mealing even ater exencisng
hig/hiar right o vote through remole a-voting but shall not bé allowad
to vote again in the meating
A person whosa name is recorded in the Register of Members or in the
register of Baneficial Owners maintained by the Depositories as on the
cut-off date only shall ba entitied 1o avall the facility of remole &-vobing
as well as e-voting during the Annual General Meeting
The Annual Report along with Notice of AGM can be downloaded from
this link http:/'www.coastalroadways.com/investors, annual-report-
2021-22.pdf and the same can also be downloaded from investors
section of company's website www.coastalroadways.com
Any query or grievance in relatlon to e-voling may be addressed
fo the undersigned on phone: 033-2217 2222 | 23 or by email
coastalgroup 1968 gmail.com. By Order of the Board

For Coastal Roadways Limited
Sd-
Sneha Jain

Company Secretary
ACS - 38991

(c)
(d)

{e)
{f

@

(h}

)

Place : Kolkata
Dated : 30.06.2022

FORM A

{Under Regulation & of the Insohmncy and Bankruptcy Board of India (Insalesncy Resohdion
Procaess for Corporale Persons) Regulalions, 2006
Far the attention of the Creditors of BKS LEATHER EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Mame of corporate deblor BKS LEATHER EXPORTS PRIVATE
LIMITED

Z1/06/2010
Regisierad of Compamies, Kolkala

2. | Date of incorporation of corporate debtor
A |Authority wndar which comporate debtor is
incorporated ! registensd

4. |Comoarate dentity Mo, ¢ Limited Lisbty
Idantification Mo, of corporate debtbor
Address of the registered office and
principal offica (f any} of corporate debior

a1 sWa2010PTC 14684

AA-E, PRAFLULLA KAMAKM, SiVAYAN
APARTMENT KRISHNAPUR (W) KOLKATA-
FOOA0, WE

20.06.2022

]

& Ingolvency commencemant date In

respact of corporata dabior

7. |Estimated date of closura of insclvency
resubion process

4. |Mame and regstrabon number of the
insolvency professional acting as intarim
resglubtion professianal

9. |Addrass and s-mail of the Interim

resolubion professional, as registenad
wilhy B B

26122022

FRATAP MUKHERJEE
IBEMPA-00TAP-PO251 2021202201 31857

278, Bhaltachages Para Ropad, Paschim
Barisha, PO, Thakunpakos, Kolkata-T000E63,
Wieat Bengal

Emaill: pratapmukheraab2iEgmed. com

27A, Bhaltachares Para Road, Paschim
Barisha, P.O.. Thakupubur, Kolkata -F063,
Wiasti Bangal

Email : pratapmukhanast2iFgmal com
15.07.2022

A

Addriess  and e-mail 1o be used for
carrespondence with the inlerim
resafubson prodessional

11.|Last dabe for submigsssn of claime
12

Classes of creddors, i any, under clause
ib) of subesecbon (BA) of seclion 21,
ascerained by the miemm resoluton
profassional

JMamas of Insolvency Professionals(i.
identified to act as Authorised|2
Raprasantative of crediors in a class|3
| Thiras narmes for each class)
i8] Redevant Forms and

1) Dedails of authorized

regrasentylives ans available at

oA

1d Weh link: weanwibbi,govin

Physical Addrass - MIL

Mofice is hershy given fhal the Nalional Company Law Trbunal has ordered the
cofmimencamant ol a corpirale insolvency resolulion process of the BES Leather Exporis
Private Limited on 20062022

Thae credilors of BES Leather Exporls Privabe Lirmdted are herely called upan B submil 1heir
clairmes with prool on or before 13th July 2022 10 the inlerim resolubon prolessional at the
address mentioned against entry Mo, 10.

The financial creditors shall submit their daims with prool by electronic means only, A0 olber
creditors may subrmil ihe caims wilh proal in person, by postor by eleciron: means.

& fimancial credilor belonging to a class, as listed against the entry No, 12, shall indicate its
chaoice of authoriged representalive mm amang he thres insolvency professionais listed
apgainst eniry Mo, 13 10 acl as authariged representalive of the clags MIL in Foem CA.
Submission of falsa or mislaading proofs of claim shall altract penaltiss

PRATAP MURHERJEE

INTERIM RESOLUTION PROFESSHIMAL
[BEIIPA-0071P-PO2E 1S 202 1-202 2N 3851

274, Bhaltachanges Para Road, Paschim Barisha,
PO Thasunpukiur, Kolkala - TDD0E3, Wesl Bengal
Emad: prataprmukhereat2i@emall.com

Call: 84331609214 ¢ DET4TIH648

.. . Kolkata

Place ; Kolkata
Crakes - 01.07.2022




